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ORDE_R 

PuikysthJ.M. - 

Alleged Contemnor No.! Shri R.K.(osh appears 

personally today and tender3 unconditiànal apology for violation 

of the Order othis Tribunal ded 27.8.1997 stating inter alia 

that 	misconception of the Order dated 27.8.1997 passed by 

the Tribunal on 27.8.1997 he did not take proper steps for giving 

effect to the Order of Stay. 

2. 	Ld. Advocate Mr., M.SBanerjee;appèaring on behalf of 

the alleged Contemnor No.lsithnits that the alleged Coritemnior 

No.1 may be discharged from the charge. since he has tendered 

unconditional apology today. before t h i s Tribunal for the alleged 

inaction on the part of the allegedContemnor. 

3e 	Ld. Advocate Mr. R.K. De appearing on behalf of the 

A / ;alic ant submits that the Order of this Tribunal dated 27.8.1997 
sSed.in  O.A.No.937 of 1997 has been, duly communicated to the 

alleged Contemnors: by the applicant in pursuance of the directions 

given in the Order itself1 Order of Stay in respect of transfer 

• 	

• 

d of Shri 	un Kr. Bala hs been communicated to the allege 



fT 
l  Contemnois in oursunce of the direction given by this Tribunal 

on 27.8.1997. Mr. De also alleged 'that Shri Bala was allowed to 

join on 4.9.1997 and thereafter the allegd Conteninor No.j 

rejected the representation of the applicar on 9.9.1997 	So, 

it is 	an irrterrtional' violation of the Order of this Tribunal and, 

there'fore, 	proeedins should not be droppd and the alleged 

Conternnor should not be discharged. 

Ld. Advocate Mr. P.. Chatterjee appears on behalf of the 

alleged Conternnor No.2. •, 	' - 

We have gone through the reply filed by the alleged 

Conemnor Shri R.K. Ghosh. In'Parab 4(d) of the reply the alleged 

Cbntemnor submits as follows - 	 S  

' M soon as I came to know about-the said Order dated 

8th Seitember, 19979  necessary instruc.ions-were Issued to 

resoective Co—ordination Section irtimating that -in view of 

the order of stay., passed by the Hon'ble Tribunal in O.A. - 

No.987 of ,  1997 Shri AK. Bala should not have, been allowed 

	

-, 	to' join as Ferro Printer in the office of the Superintending' 

Surveyor of works (EZ),n pursuance to the order of transfer 

dated 19th August,1997 

Ub have considered the submissions of the Ld. AdVoCátCS of 

both sides. '.Vib  find that the alleged contemnor Shri R.K.Qosh 

is holding a very reponsib1e Post -of Superinteriding Engineer. 

So, after receiving the order of the Tribunal dated 27.8.1997 

-. 	he should have been much conscious so. that Tribunal's order can 

- 	be obeyed strictly.. But we 'find that by his inaction Tribunal's 

- 	' 	order was violated and it be merioned here that such in action 

on the part of the alle-ged Co'ntemnor cannot be said to be 

accidental0 However, we find that he has tendered unconditional 
- 	,' 	 r iI' CCA-p L 

apology before this' Tribunal by appearing personally..Ther'afore, 

we discharge him from the said alleged charge and accordingly, 

CPC i disposed of. 
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